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LOK SABHA DEBATES

LOK SABHA

Wednesaay, April 8, 1992, Chaitra 19,
1914 (Saka)

The Lok Sabha met at Eleven of the Clock
/MR. SPEAKER In the Chair]
ORAL ANSWERS TO QUESTIONS

[English}
Amendments to CPA, 1986

*592. SHRIG.M.C.BALAYOGI: Willthe
PRIME MINISTER be pieased to state:

(a) whetherthe Government proposeto
bring any amendments in the Consumer
Protection Act, 1986 with regard to the pow-
ers, functions and salaries of the Members of
Destrict Consumer Protection Forums;

(b) if so, the details thereof; and

(c) the number of cases and appeals
finalised by the District Forums, State Com-
mission and Nationai Commission, State-
wise, till February, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a)to
(c). A Statement is laid on the Table of the
Housae.

f

STATEMENT

(a) and (b). The High Power Working
Group whichwas constituted to suggest

suitable amendments to the Consumer
Protection Act, 1986 has recommended
to confer more judicial powers on the
Consumer Disputes Redressal Forums
(District Forums) such as power 1o re-
move defects and deficiencies in the
services in question; to issue interim
injunctions, cease and desist orders; to
give directions for recall of defective and
unsafe goods proving hazardous to
health and safety of consumers; to pro-
vide costs; to direct issue of corrective
advertisements etc. The recommenda-
tions are under consideration of the
Governments etc. In additionthe Work-

ing Group has also recomwnended to

increase monetary jurisdiction of the

District Forums from Rs. 1 lakhto Rs. 5

Lakhs. The salaries and other terms

and conditions of service of the Presi-

dent and Members of the District Fo-

rums are prescribed by the State Gov-
emments under the rules framed by
them for this purpose.

(c) As per information received from
Nationa! Commission, 706 cases (in-
cluding appeals and revision petitions)
have been disposed of out of 1224
cases filed, so far. The upto date infor-
mation in respect of State Commissions
and District Forums is being obtained
from the State/UTs and will be laid on
the Table of the House. :

SHRI G.M.C. BALAYOGI: Sir, under
Section 10(1) of the Consumers Protection
Act, two members of the District Forums
shall be persons of eminence in the fiekd of
education, trade or commerce and a lady
social worker. But, unfortunately, the mem-
bers appointed on political considerations in
the State Forums have nothing to do with
censumerism or connected with t. Some-
times, business people are also being ag
pointed. If consumerism is to be fostered.
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then real consumer activities should be iden-
tified and then members should be appointed.
Only then the purpose of Consumers Pro-
tection Act will be served. Now, | want to
know fromthe hon. Minister, through you Sir,
whetherthe Govemmentis going to contem-
plate guidelines forthe appointment of mem-
bers to the forums from the fields of educa-
tion, trade, chambers of commerce, rotary
lions clubs, consumers councils and social
and women organisations.

SHRI KAMALUDDIN AHMED: The
Working Group has recently recommended
certain amendments and they are underthe
consideration of the Government and this is
also one of them about the appointments of
the members of the District Forums and
State Commissions. They have made some
suggestions.

SHRI G.M.C. BALAYOGI: My second
supplementary is this. Sir, the Act is proving
very popular and many people with various
grievances are knocking at the door-steps of
the forums for redressal of their grievances.
Moreover, matters under the CPA relate to
the strong business people and the weak
consumers. Even cases which are not di-
rectly within the scope of the Consumers
Protection Act are also disposed of satisfac-
torily by these forums. These forums are
also facing a problem from the presiding
officers. | want to know from the hon. Minis-
ter, through you Sir, whether the Govem-
ment is going to bring more departments like
the municipalities, Government Depariments
and professionals within the jurisdiction of
the CP Act and whether the Govemment is
contemplating to consitute regular forums to
deal with the cases in order to avoid pen-
dency in forums.

SHRI KAMALUDDIN AHMED: The fo-
rums have jurisdiction over alitheinstitutions
and there a%e no exemptions as such. And
the District Forums are functioning properly.
The number of cases that have been filed
before the District Forums will speak about
the number of complaints that are coming
up.

SHRI SUKH RAM: Sir, as per the provi-
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sion of the Act orthe rules made there under,
the District Forums, State Commission ot
the National Commission is required to dis-
pose of the complaints within the specific
period. Will the Government ensure strict
implementation of this provision? It has no
legal position at present, will the Govem-
ment consider amending the rules or the
provision of the Act making it compulsory for
the district forum, the State Commissions
and the national Commission to dispose of
the complaints within the specific period?
Otherwise, cases will go on piling as it is
happening inthe case of High Courts and the
Supreme Court and there will be a subse-
quent demand for setting up an additional
district forum, National and State Forums.
Will the Government consider it and ensure
that there is strict compliance so that the
complaints’ grievances are removed well in
time?

SHRI KAMALUDDIN AHMED: By and
large, the forums are functioning well and
they are trying to dispose of the cases within
the specified time. In certain matters, it
becomes impossible for them. There would
be delay in such cases where the report from
the laboratory has not come or the person
who is to be examined, is not able to come
before the forum, etc. Otherwise, by and
large, they are trying to dispose of the cases
within the specified time.

SHRISUKHRAM: A period of 60 days is
providedif apersan hasto appearbeforethe
forum. As regards laboratory tests, etc. 90
days are already provided. The cases should
be disposed of within that specified time limit.

Mr. Speaker: He has explained about
the laboratory tests.

SHRI SUKH RAM: Even in the case of
laboratory testers, they should not delay the
cases for more than 90 days.

SHRIKAMALUDDIN AHMED: As | sub-
mitted earfier, by and large they are dispos-
ing of the cases within the specified time.

SHRIRAM KAPSE: The Govemment is
considering amending the Act. When does it
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pose to bring the amendments before
is august House? Secondly, the Minister
has stated now that many districtforums are
working property. But l would like to know as
10 how many districts are actually there
ghroughout India, where there are no forums.
‘W they have no forums, the questions of their
working well does not arise. | would like to
know the number of districts which have no
forums working.

SHRIKAMALUDDINAHMED: The three
States of Sikkim, Meghalaya and Nagaland

. have not at all formed the district forums. In

thesethree states, the forums have not been

. formed. As per my knowledge, out of the 450

districts inthe country, 360 districts have got
these districts forums.

SHRI RAM KAPSE: What about the

- legislation?

SHR!I KAMALUDDIN AHMED: Last

" week also | answered this question when
- Shri Advani put it. As | submitted earlier, the
- recommendations of the Working Group are

urder the examination of the Government

. andwe are consulting ihe different Ministries
i whichareinvolvedinthis. About 12dayback,
¢ the meeting of the Consumer Protection

s

Council was held and they have made some
recommendations. Theserecommendations
are also under examination.

[ Translation}

SHRI NITISH KUMAR: Mr. Speaker,
Sir, | would like to krnow from the Govemn-
ment whether it is going to bring Public
Distribution System within the jurisdiction of
Consumer Protection Council. It has been
reported in the newspapers that 43 per cent
impurities has been allowedin the foodgrains
whichis distributed through the shops under
Public Distribution System. | want io know
whether the Consumer Protection Council

- can also investigate into the distribution of

poorquality foodgrainstothe poorand middle
class people through the Public Distribution
System? Will action be taken if Food Corpo-
ration of India and other officials are involved
in.it? What action will be taken against the

CHAITRA 19, 1914 (SAKA)
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outlets of Public Distribution System which
indulge in this malpractice?

[English)

SHRIKAMALUDDIN AHMED: The Con-
sumer Protection Act covers all goods and
services. As regards the 49 per cent impuri-
ties, | may submit that perhaps the report is
notcorrect. I think this has been misreported.
For the kind information of the hon. Mem-
bers, | am going to clarify the vhale point
while replying to the Demands for Grant of
my Department.

{Translation)

SHRI DATTA MEGHE: Mr. Speaker,
Sir, as per my knowledge the District Con-
sumer Protaction Forums are not working in
allthe districts of Maharashtra. fwouldlike to
know whether the Central Government will
inform the Manarashtra Government about
the districts where these forums have not
been constituted. The Maharashtra Govern-
ment has not provided facilities to the Forum
members which are being given in other
States and there is no action on delay in the
matter. The forums are not working etffec-
tively. Similarly, the facilities also have not
been provided to the State forum, will the
Central Government write to the State Gov-
emment in this regard? What steps are
being taken to make that forum effective?

SHRI KAMALUDDIN AHMED: There
are 31 districts in Maharashtra and all the
districts have the Consumer Protection Fo-
rums which are functioning. So far as the
question of facilities is concem, it is a State
subject and State provides these facilities.

[English}
Development of Biotechnnlogy

*593. SHRI M.G. REDDY: Will the
PRIME MINISTER be pleased to state:

(a) the steps taken for the development
of biotechnology in India with special refer-
ence to the establishment of research insti-
tutions in Andhra Pradesh;
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(b) the number of pending applicatior -
for license from bio-tech companies for
manufacturing high-tech pharmaceutical
products; and

(c) the action taken thereon so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGERET ALVA): (a) to (c) A Statement
is laid on the Table of the House.

STATEMENT

(a) Government has taken specific
measures for the development of bic-
technology in the ccuntry firstly through
the setting up of a Nationa! Biotechnol-
ogy Board{NBTB) in 1982 and subse-
quently a separate Department of Bio-
technclogy (DBT) in 1986. Generation
of highly skilled manpower; creation of
infrastructure facilities; basic and prod-
uct based research and development;
and biotechnology based industrial ac-
tivities have been take in up. Safety
measures needed for both R&D and
application of products of biotechnology
have been establishiad.

In Anghira Pradesh, in addition to
support to R&D projects, programmes
have been staried in the areas of :
creatiori of modern AnimalHouse Facil-
ity at the Nationai Institute of Nutrition,
Hyderabad; programme support to the
Centre for celiuiar and Molecular Biol-
ogy (CCMB); Centre for Plant Molecular
Biology at Osinania University; a DNA
Finger Printing Facility at CCMB jointly
being estabiiched by DBT, Ministry of
Home Affairs, and Councii for Scientific
and Industrial Research (CSIR); Past
doctoral training and a bioinformatics
Center operatingat CCMB, Hyderabad,
a programme of rice biotechnology at
the Directorats of Rice Research,
Hyderabad and animal diagnostic de-
velcpment at College of Veterinary Sci-
ence, A.P. Agricultural University Cam-
pus. Tirupati. A semi-intensive prawn
culture project at Nellore to establish

8, 1992
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high productivity ( 8.50 tonnes/ha/year)
through biotechnological interventions
has been successful. A major ’
programme for Oil paim Development
in over 1000 ha. is in progress in the
Krishna and Godavari Districts. In addi-
tion to the support from DBT, scientific
agencies such as Indian Council of
Medical Research, Indian Council of
Agriculture Research, Council for Sci-
entificand Industrial Researchand DST
have established research institutions
covering the fields of agriculture, nutri-
tion and advanced work on molecular
bielogy and have also supported R&D
programmes.

(b) Nil.
(c) Does not arise in view of (b} above.

SHRIM.G. REDDY: Mr. Speaker, Sir, |
would like to know from the hon. Minister as
to how many industries, both in public sector
and private sector, have been and are being
benefited in the staie of Andhra Pradesh by
the Research and Developmentinthefield of
biotechnology and whatis the present status
of commercialisation or anticipated dates of
commercialisation for each of these prod-
ucts of these industries, both within the
country and the prospect of exploiting it
abroad and the details thereof.

SHRIMATI MARGARET ALVA: Sir.
there are 78 industries which have benefited
throughout the country through research
and development in the field of biotechnol-
ogy and out of these 9 industries are in
Andhra Pradesh. Research and deveiop-
ment in these areas have been made avail-
atle to industries. In Andhra Pradesh 9
industries are now functioning with the tech-
nology that has been developed through the
Department of Biotechnology.

SHRI M. G. REDDY: Sir, whether any
biotechnology project in Andhra Pradesh is
being financed by the World Bank, United
Nations or by any foreign multinational cor-
porations etc. and what are the steps taken
by the Government to stop gene drain pro-
cess of the West and whethe: a mechanism
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exist in the Department of Biotechnology for
quality control of pharmaceuticals products
being manufactured by various Biotechnol-
ogy companies; if so, the details thereof; if
not, reasons thereof.

SHRIMATI MARGARET ALVA: Sir,
there is no World Bank aided Projects at the
moment. We have no money coming from
them. About multinationals, | am not very
sure but as far as | know, at the moment we
do not have any collaboration. It is essen-
tially our indigenous effort and development
on which we are working.

The hon. Member has asked about the
safety measures which are being taken. As
far as this is concerned, | would like to say
thatthe products used as drugs and pharma-
ceuticals gothrough very stringent examina-
tion for complete elimination of any bacteria,
fungi, ete. | must also say that the Drugs
Controller of India gives very careful safety
instructions which are followed before these
are cornmercially marketed for use.

PROF. UMMAREDDY
VENKATESWARLU: Speaker, Sir, Andhra
Pradesh is one of the very important States
as far as agricultural production is con-
cemed. As far as Biotechnology is con-
cemed, there are certain projects which
havebeensanctioned. Particularly in Andhra
Pradesh 6 projects have been sanctioned
but there is no project which has come upto
produce the bio-fertilizer. Similarly, there is
no project to produce bio-gas, which is play-
ing a very vial role in agriculture. Sir, Is there
any project which is contemplated tc be set
up in Andhra Pradesh to produce the bio-
fertilizer and also the bio-gas?

SHRIMATI MARGARET ALVA: | can
only say that at the moment | have alistof 9
industries which are operating with the tech-
nology provided by us. Atthe moment we do
not have any bio-fertilizer project in Andhra

CHAITRA 19, 1914 (SAKA)
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Pradesh. I would like to say that a number of
biotechnology projects in agriculture are being
operated and Andhra Pradesh has two or
three of them. Bio-fertilizer projects would be
introduced in phases in different parts of the
country. But there is no proposal pending
with up at the moment.

Welfare Schemes for Women

*594 SHRIM.V.V.S. MURTHY: Willthe
Minister of PRIME MINISTER be pleasedto
state:

(a) the details of the projects/schemes
launched in the field of science and technol-
ogy for weliare of women during 1989-90
and 1990-91;

(b) the achievements made and expen-
diture involved in each of the projects/

~ schemes during the above period, state

wise;

(c) the number of beneficiaries, State-
wise; and

(d) the funds allocation proposed to be
made therefor in 1992-937?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSIONS (SHRIMATI
MARGARET ALVA): (a) to (d). A statement
is laid on the Table of the House.

STATEMENT

(a) to (c).A statement giving details of
the projects launched underthe scheme
‘Science and Technology for Women'
during 1989-90 and 1990-91 is at
Annesure-X.

(d) Allocation of funds proposed for
1992-93 is Rs. #00 lakhs.
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SHRI M.V.V.S. MURTHY: My first

supplement s this. Though severalschemes
have been sponsored, but most of the
schemes envisaged had not reached the
+ realbeneficiaries. Most of the science gradu-
- ates are non-tribals. Though recognised as
predominentely tribal populated districts of
Andhra Pradesh, Vishakhapattanam and
East Godawari, have been ignored with any
of the said schemes.

Likewise, perhaps, several districts in
India have been ignored. These schemes
have been mostly confined to the urban
areas.

I would like to know, through you, form
the hon. Minister, whether she will look into
these aspects anddirect that such schemes
should also be launched in these tribally
predominant districts.

SHRIMATI MARGARET ALVA: We
have during the Sixth and Seventh Plan
periods, various schemes for science and
technology for women. These have been
aimed at improving the quality of life of the
woman, essentially in the rural and back-
ward areas of the country.

The second aspect is about ruducing
the drudgery for women in their daily opera-
tions.

Andthirdly, fortraining themfor employ-
ment in the new emerging fields where sci-
ence and technology would be applicable.

| would like to assure the hon. Member

_ thatwe have nobias asfaras providingthese

facilities are concemed for the tribal or the

rural areas. In fact, most of the thrust areas
have been rural-oriented and rural-based.

SHRI M.V.V.S. MURTHY: My second
supplementary is this. We are fortunate that
the concerned Minister herself is a woman.
This question also concerns women.

MR. SPEAKER: Then, the lady mem-
bers will ask the supplementaries!

SHRI M.V.V.S. Murthy: Science and
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technology has not percolated to the rural
areas. The schemes should be such that
they should spread science into the villages,

_ particularly, into the women folk.

To achieve this objective, Training Cen-
ters should be started in the rural areas and
not in the urban areas. | want to know
whether the hon. Minister will assure the
House that such emphasis will be given for
starting such Centersinthe nearfuture inthe
rural areas.

Inthe Statements that have beenlaidon
the Table of the House, in that, most of the
Centers have been located in Delhi and also
in other places. What | want to say is that
such schemes should be really meant for
women folk who are living in the rural areas
and who are very backward. The amount
that had been allocated for this year is also
very merge. It is about Rs. 100 lakh.

So, | would like to know from the hon.
Minister , through you, whether she will be
pleased to say that some emphasis will be
given in future for the allocation of funds and
also for locating these schemes in the rural
areas.

SHRIMATI MARGARET ALVA: The
programme has a two pronged approach of
functioning. One is the actual Research and
Development (R&D) for dinging ways and
means by which you can reduce drudgery in
women’s lives You can develop new imple-
ments, new systems of doing things and so
on. For this purpose, we have special re-
search projects.

Sir, secondly we are transferring tech-
nology and making it applicable to women,
who required these improved techniques,
systems, implements and so on in order to
make it easier for them to do their work and
to spend less time, on these regular jobs or
regular work which are part of their lives.

Therefore, research and development
part may not all be rural-based, though the
actual working, functioning and application
has gone to be rural-based for rural women.
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I would like to point out that most of the
voluntary agencies which are involved in
transferring technologies from the Labs to
the fields, are rural oriented. These develop-
ment are taking place in the rural areas
where women are working.

As far as allotments are concerned, as
you know, general problems exist for financ-
ing the projects and | not only, as a Minister
but as a women would like that more is
allotted for science and technology for
women.

“[Translation}

KUMARI VIMLA VERMA: Mr. Speaker,
Sir,through you lwould like to know fromthe
hon. Minister whether any assessment of
the schemes related to women has been
dene to ensure that these schemes are
proving useful? Ifthese schemes are usetul,
will she try for allocation of mere funds inthe
budgetto startthese schemesin every State
because we believe she is a capable Minis-
ter.

[English]

SHRIMAT!I MARGARET ALVA: There
are 19 States which are being funded at the
moment. | can give a list if the hon. Member
would like.

As far as each State is concemed, the
allotment depends onthe projects which are
sponsored, which are presented to us and
we are funding.

Asfarasthe secondpart of the question
is concerned, we do not directly deal with
this. Through the voluntary organisations or
the State Government we sponsor projects
and itis in this way able to carry R&D efforts
to the women wherever it is necessary or
possible.

[ Translation}

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, | would like {o thank the hon. Mimster for
the spirit with which she is catrying on the
work, but from the statement it seems She
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wants to help women of a particular area
whereas on the other hand she does not
want o help in any way the women of other
area. We have been crying hoarse over the
backwardness of Bihar and we raise this
matter almost every day in the House but
inspite of that Bihar has beentotally deprived
of welfare schemesinthefield of science and
technology. By sanctioning only one scheme
of sericulture in Khagaria the Government
thinks everything has been achieved. lwould
like to know whether the Government in-
tends to implement any welfare scheme in
the fields of science and technology in the
backward areas of Bihar?

MR. SPEAKER: No, it is the misuse of
the time. This question is not related to
welfare but to science and technology.

SHRIMATI GIRIJADEVI: Mr. Speaker,
Sir, | am asking about that only.

SHRIMATI MARGARET ALVA: | have
been repeatedly saying that the effort of the
Ministry of this Department of Science and
Technology is to develop various things
which would help women in various parts of
the country. if it is a new implement or
technology if it is something which the State
Covernment orthe voluntary organisation or
localgroup are utilising itthat are popularising
it. lwould like to give two examples of it. One
is the smokeless chulha. It was developed,
but various women’s organisations, volun-
tary groups have brought it into their
programme; and it is they who are
popularising it, taking it to different parts of
the country according to their local situation.

[ Translation]

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, did the people of Bihar demand it?

SHRIMATI MARGARET ALVA: The
State Government has to do this work.

[English)
MR. SPEAKER: The improved chulha

can be done anywhere; and it can be sentto
Bihar.
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SHRIMATIMALINIBHATTACHARAYA:
The list which has been given in the answer,
it does appear that some States are getting
more of benefits from these schemes than
the other States. Is there any thinking inthe
Government as to what extent the State
Governments and local-self-governmentsin
the area can be involved in identifying the
beneficiaries; and also whether there has
been any monitoring and reviewing of the
situation as to whether the earning potential
of women has increased as a result of these
things?

SHRIMATIMARGARET ALVA: I would
like to point out that as far as the earning
potentialis concerned, the resulis have been
very encouraging because the training that
has beeri given to them in the new areas
where jobs are becoming available have
beenvery carefully planned; and I must say;
{orinstance, even in traditional occupations
like sericulture and various other areas where
women have been working, the improved
technique which has been brought in has
increasedtheirincome and also made drudg-
ery of the work less; whether we are talking
about coir industry; even a simple question
of tuel and fodder for rural women with
wasteland developmentwhere particular type
of plant which have been suggested, the
drudgery of collecting fuel and focdder for
women, wihich is very much part of the life of
the rural women, has been eased. And
therefore, when we are talking of science
and technology for women we are talking
only about laboratory developments but of
its application.

ltis true that different States are getting
grants at differentlevels; itdepends uponthe
projects which are sponsored, which are
sent to us, which are funded by us; and it
depends therefore on how interested and
active the State Governments are in coming
forth with projects which can be funded by
the Department of Science and Technology.
Besides this, | must also say thal certain
areas have got specific programmes which
have been launched. For instance, we have
separale progiammes for coaslal areas,
separate programmes for the hill areas de-
pending on the environment and the local
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problems. In the hilly areas it has something
to do with sheep rearing, with great rearing
andwith carding and otherproblems forwool
development and we have also gone in, for
instance, tor medicinal plant development
where women are able to earn by planting
certain types of medicinal plants which have
a market, if they are grown in the backyard
their own homes. So, these are projects
depending on the areas. When it comes 1o
coastal areas we are talking about inland
fisheries and other programmes by which
the output and processing of marine prod-
ucts helpthe Women. So, in accordance with
the areas, there are various programmes for
various groups depending on the local prob-
lems.

SHRI NIRMAL KANTY CHATTERJIEE:
Monitering has not been answered.

Eighth Plan Proposals by Kerala

*595. SHRITHAYIL JOHN ANJALOSE:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government of Kerala
has prepared the Eighth 